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VWRIT PETITION (CIVIL) NO 243 OF 2013

| NI MI | NSTI TUTE OF EDUCATI ON [...... PETI TI ONER( S) /

|
| VERSUS

| APPLI CANT( S) |

| STATE OF U.P. & ORS. ..., RESPONDENT( S)

Heard M. Jayant Bhushan, |earned senior counsel appearing
for the petitioner/applicant.

Interlocutory Application Nos. 3-4 of 2013 are disnissed as
no direction can be issued in a matter which stands finally di sposed
of . The petitioner, however, is at liberty to take recourse to any
other remedy in accordance with law if the same is available to him

................ J.
(GYAN SUDHA M SRA)

................ J.
(MADAN B. LOKUR)
NEW DELHI ,
MAY 31, 2013.
| TEM NO. 1 COURT NO. 2 SECTI ON X
SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

I.A NOS.3-4 INVRIT PETITION (CIVIL) NO(s). 243 OF 2013

NI MT | NSTI TUTE OF EDUCATI ON Petitioner(s)
VERSUS
STATE OF U.P. & ORS. Respondent ( s)

(Wth appln(s) for directions,exenption fromfiling OT. and office report)

Date: 31/05/2013 This Petition was called on for hearing today.

CORAM :

HON BLE MRS. JUSTI CE GYAN SUDHA M SRA
HON BLE MR JUSTI CE MADAN B. LOKUR



( VACATI ON BENCH)
For Petitioner(s) Jayant Bhushan, Sr. Adv.
D. P. Pande, Adv.
Meenesh Dubey, Adv.
Mani sh K. Bi shnoi , Adv.
For Respondent (s) Ameet Siingh, Adv.
Praveen Swar up, Adv.

.Vivek Vishnoi, Adv.
M R Shanshad, Adv.
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UPON hearing counsel the Court nmade the foll ow ng
ORDER

Heard M. Jayant Bhushan, |earned senior counsel appearing
for the petitioner/applicant.

Interlocutory Application Nos. 3-4 of 2013 are disnissed as
no direction can be issued in a matter which stands finally di sposed
of . The petitioner, however, is at liberty to take recourse to any
other renmedy in accordance with law if the sane is available to him

| (Neetu Khaj uria) | (Sneh Bal a Mehra)
| Sr.P. A | Court Master

(Signed order is placed on the file.)



